l.\ . L i - ; I
2L e :

GOVIa OF HoC.%. OF DLy '
(DEPLTs OF Law VUSTICE & LEGISLATY VE AFRAIRS)
| &-ﬁmmﬁwﬁunn 110056,

HOw¥e14(33)/95miiy Zﬂb-j l m. I8 5 o

24 ids & w Nudge,
&.auﬁg Balhi. o

3. e Judge(amall Cansas Ourt), '
T8 Hezari, Delhy, . i .
de - dhe ﬁ‘mmc

/
asemilry 634 cocti.s oarnt '

fos G%:”%f;‘d




o —————

(As passed by the Legislative Assembly of the National
Capital Territory of Delhi on 20th March, 1996)

Bill No. 1L of 1995

THE PROVINCIAL SMALL CAUSE COURTS (DELHI AMENDMENT )
BILL, 1995

BILL

to amend the Provincial Small Cause Courts Act, 1887 as

applicable to the National cCapital Territory of Delhi.

Be it enacted by the Legislative Assembly of the
National Capital Territory of Delhi in the Forty-seventh

Year of Republic of India as follows :-
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Short Title 1 tL} This Act may be calledithe Provincial Small
extent and Cause Courts (Delhi Amendment) Act, 1996.
commencement :

(2) It extends to the whole of the National

Capital Territory of Delhi.

(3 It shall come into force at .once.
Amendment of 2. In_its ,application the National Capital
WE O D Assas |
Section 15 Territory of Delhi, in Section 15 of the Provincial

Small Cause Courts Act, 1887 -

(i) ﬁmmiiﬁiﬂiﬁ‘ﬂm' for the words "five
AIOMEAO:TMIOIRIAR he words "five thousand

uted;

(1) in sub-section (3) for the words "one
thousand rupees", the words "ten thousand
rupees" shall be substituted.

This Bill has been passed by the Legislative
Assembly of the National Capital Territory of Delhi on

20th March, 1996.

P -Ba Lol
(CHARTI LAL GOEL)

Speaker, Legislative Assembly of the
National Capital Territory of Delhi.

Dated the 21st March, 1996

I reserve the Bill for consideration of the President.

,.7\_,/\.4/-.___5'_

(P. K. DAVE)
Lt. Governor of the
National Capital Territory of Delhi.

(P. K. DAVE)
LIEUT. GOVERNOR
DELHI,

-

Dated the 26 March 1996,
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T assent to this Bill

o8 W C T

Shanker Dayal Sharma
PRESIDENT OF INDIA

(DELHI AMENDMENT)



